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IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI  

COURT-VI  
                  Item No. 107 

                                                                                  IB-2460/ND/2019

   
IN THE MATTER OF: 

Mr. Vikram Jhunjhunwala             ...PETITIONER   
 
Vs.  

 
M/s. Xecute HR Solutions Pvt. Ltd.         …RESPONDENT  

 
Section 
Under Section 7 of IBC             Order delivered on 31.05.2021 

                     (Virtual Hearing) 
Coram: 
DR. P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL) 

SHRI, NARENDER KUMAR BHOLA, HON’BLE MEMBER (TECHNICAL) 
 

For the Resolution Professional :Mr. Bheem Sain Jain, Mr. 
Abhishek Batra and Mr. Arjun 
Narang, Advocates.  

 

ORDER 

IA No. 2120 of 2021. 

 This is an application on behalf of RP under Section 33 (1) & (2) of 

Insolvency and Bankruptcy, Code, 2016 read with Rule 11 of NCLT Rules, 

2016 for Liquidation of the corporate debtor i.e., Xecute HR Solutions 

Private Limited.  

 Having heard the submissions made by the Counsel for RP and having 

noted the contents of the application this Tribunal passing this order under 

Section 33(1) & (2) of Insolvency and Bankruptcy Code, 2016 to liquidate the 

corporate debtor and as per the approval of CoC the present RP Mr. Sanju 

Kumar as Liquidator of the corporate debtor for conducting the Liquidation. 

The Liquidator fee is also fixed by the CoC. Let the Liquidator takes steps as 
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per law and apprise the Tribunal about the steps taken by him after two 

months.  

Matter is adjourned to 10.08.2021. 

 

 

             SD                 SD 

 (Narender Kumar Bhola)         (P.S.N. Prasad) 

       Member (T)                                                                   Member (J) 

 


